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Rules, 1967, published in Notification
No. S.0. 372 in Gazette of India dated
the 27th January, 1968, under sub-
section (3) of section 17 of the Export
(Quality Control and Inspection) Act,
1963. [Placed in Library, See No. LT-
142/68].

President’s Act under Haryana State
Legislature (Delegation of Powers)
Act, Sixth Valuation Report of LIO

THE DEPUTY MINTSTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANATH PAHADIA): On behalf
of Shri Krishna Chandra Pant,

(1) I beg to lay on the Table a copy
of the following President’s Acts,
Under sub-section (3) of section 3 of
the Haryana State Legislature (Dele-
gation of Powers) Act, 1967:—

(i) The Indian Stamp (Haryana
Amendment) Act, i967 (Pre-
sident’s Act No. 7 of 1967)
published in Gazettz of India
dated the 30th December,
1967.

(ii) The Haryana Land Revenue
(Additional Surcharge) Act,
1867 (President's Act No. § of
1967) published in Gazette of
India, dated the 30th Decem-
ber, 1967.

(tii) The Punjab Urban Immovable

Property Tax (Haryana

Amendment) Act, 1967 (Presi-

dent's Act No. 10 of 1967)

published in Gazette of India

dated the 30th December,

1967.

(iv) The Punjab Passengers and
Goods Taxation (Haryana
Second Amendment) Act,
1967 (President’'s Act No. 11
of 1967) published in Gazette
of India dated the 30th Dec-
ember, 1967.

-

(v) The Punjab Entertainments
Tax (Cinematograph Shows)
Haryana Amendment Act,
1967 (President's Act No. 13

of 1967) published in Gazette
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of India dated the 30th Dec-
ember, 1967. [Placed in Lib-
rary, See No. LT-143/68].

(2) A copy of the Sixth Valuation
Report of the Life Insurance Corpora-
tion of India as at 31st March, 1967,
under section 29 of the Life Insurance
Corporation Act, 1956. [Placed in Lib-
rary, See No. LT-144/68.]

Annpal Report of Fertilisers and

Chemicals Travancore Limited, and

Review by Government on working
thereof

‘SHRI RAGHU RAMAIAH: I beg to
lay on the Table:—

(1) Review by the Government on
the working of the Fertilisers
and Chemicals, Travancore
Limited, for the year 1966-87,
under sub-section (1) of sec-
tiesn 619A of the Companies
Act, 1956,

(2) A copy of the Annual Report
of the Fertilisers and Chemi-
cals, Travancore Limited, for
the year 1966-67, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

[Placed in Library, See No. LT-145/68.

Government Resolutiom Re: Report of
Natiomal Coal Development
Corporation Committee

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): I beg
to lay on the Table a copy of Guvern-
ment Resolution No. C2-8(7)I67, pub-
lished in Gazette of India dated the
10th February, 1988, extending the
period for submission of the Report of
the National Coal Development Cor-
poration Committee (English and Hindi
versions). [Placed in Library, See No.
LT-146/68].

Notification under Rubber Act

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI KURESHI): T beg to
lay on the Table a copy of the Rub-
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ber Board Service (Classification, Con-
trol and Appeal) Amendment Rules,
1968, published in Notification No.
G.5R. 231 in Gazette of India dated
the 3rd February, 1968, under sub-
section (3) of section 25 of the Rub-
ber Act, 1947. [Placed in Library,
See No. LT-147/68. )

—_—

12-10 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Rice-Milling Industry (Regula-
tion) Amendment Bill, 1988, which
has been passed hy the Rajya
Sabha at its sitting held on the
13th February, 1968."

12-10% hrs.

RICE-MILLING INDUSTRY (REGU-
LATION) AMENDMENT BILL

As Passed by Rajya Sabha

SECRETARY: Sir, I lay on the Table
of the House the Rice-Milling Indus-
try (Regulation) Amendment Bill,
1968.

12,104 hrs.

STATEMENT RE: AWARD OF IN-

TERNATIONAL TRIBUNAL RE-

GARDING INDO-PAKISTAN BOR-

DER IN GUJARAT-WEST PAKISTAN
AREA

MR. SPEAKER: The hon. Prime
‘Minister.

staw femd (X)) : owemm
R, THT TS WA ¥ 9 A
OF AT gl 1 T wee T o
¥ §d9 F T Weara WY wTaT § q9r
w@ ¥ afg wfgware 1 gwa W@

fear wn § 1 gurd srdn @ s A
T FITT  ATAAT Iger @G g qHT
2 dniframsE@dawma &
T U SATE 99w 9aar | 3w
ol gm wmed & fF g eqwa warT ar
wiasqw §earT F1 W9 939 o #T
I AT AT TZA EHOT 97 F AT H IT BT
WY FEAT &, 9% Fg | ZH A1 H W
Tet g7 7 | g% @ A ey agh
9T IR g {WifF ge8 Amer 6@}
I9W qFAl § | gR Ag Wgd fE

SET WA FT a9 W qgt @ oo
(Interruptions).

MR. SPEAKER: Order, order. Will
that help me? It something has to be
said, when the Prime Minister is here
and other Ministers are there it iz, nok
going to be helpful at all

st 7e fomad : gewm Wik, ar
faorg smar @ sad At # F ey
Aifq FY Swar 7 FI [ifF 7 T9@
g dar g w=war 2 1 zafam g
FAR qETT A N FATAT AL |

MR. SPEAKER: Do not go into the-
merits.

st pE g ATt (FHoHIR)
§ sqaEg1 Wl T99 SoMT Atg g, faw
198 F w412 | & 9w fraw &1 9z ¢
g g
“198(1) A motion expressing
want of confidence in ithe Council
of Ministers may be made subjeat

to the following restrictions,
namely:— '

(a) leave to make the mntion
shall be asked for after aues-
tions and before the list nf pusi-
ness for the day iz enterad
upon.”

T F a1 W W FEAET F 9ger
ag wavas ¢ 5 ofvas F s
#t foat o | weAw WA, wfaEE



